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diversification of the Fertilizers and 
Chemicals Travucore Limited. 

Siddeshwarl IrrigatlOD Projeet 

*37. SHRI GADADHAR SABA: Will 
the Minister of IRRIGATION be pleas· 
ed to state the steps taken by Govern-
ment to expedite the implementation 
of the Siddeshwari Irrlgatinn Project 
which aimed to irrfgate 55,000 acres in 
Birhum District? 

THE MINISTER OF IRRIGATION 
(SHRI KEDAR PANKA Y) : The 
Slddeshwari IrrIgation Project IS repor-
ted to be still under investigation by 
the Government Of West Bengal and 
has not been received so far in the 
Central Water Commission for obtam-
ing the clearance of the Planning Com-
mission. 

Increase ijn Oil Prices 

*38. SHRI R. K. MHALGI: 
SHRI PIUS TIRKEY: 

Will the Minister of PETROLEUM 
AND OHEMICALS be pleased to 
state: r ~ 

(a) whether Government have taken 
steps to meet the recent increase in 

the oil prices by the Organisation of 
petroleum EXPOrting Countries; 

(b) if ,so, what has been the actual 
increase in the prices of each item of 
Petroleum and petroleum producUJ 
since January, 1980; 

(c) whether the iIllJ)orts of oil have 
been reduced due to increase in prices; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI VEERENDRA PATIL): (a) 
Yes, Sir. Government have since in-
creased the prices of petroleum pro-
ducts with effect from 8th June, 1980. 

(b) A statement is laid in the Table 
of the Sabha. 

(C) and (d). Imports of oil and 
petroleum products are planned on 
the basis of the minimum require-
ments of the economy and no reduc-
tion has been effected on account of 
increases in OPEC prices. 

Statement 

81. No. Product Selling U ni t Increase 
Rs./SU 

'------+---------------------------------
I L.P.G. 

2 M.S. 

3 Naphtha (Fertilizers) 

4- Naphtha (Non-Fertilizers) 

5 A. T. F. 
6 S. K. O. 

i H.C;.D.O. 

8 L.D.O .. 

9 Furnace Oil (Non-Fcrtilizen) 
lQ F\Qna~ 011 (PcrtwCl'l) 

~78 LS-2 

M.T. Nil 

KoL. 650 

M.T. 475 

M.T. 210 

K.L. 1100 

K.L. Nil 

K.Lo 650 

K.L. 650 

K.Lo 650 
K.L. Nil 
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81. No. Product 

------
II LSH,jHH5 (N . .m-Fertilizers) . 

12 LSHSjHHS (Fertilizers) 

13 Bitumen 

14- Benzene/Toluene 

15 SBPS/Hexane/Solvent 1425 

16 M.T.O. 

17 J.B.O. 

18 Ioml'x/Aromex 

19 CBFS 

20 RPC 

21 Wax 

22 Lubes 

23 Phenol'Extract 

Proposal to Reduce Votina- Age " 

·39. SHRI SAIFUDDIN CHOU-
DHURY: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state: 

(a) whether there is any proposal 
Wlder the consideration of Government 
to amend the law" with a view to re-
duce the minimum voting age from 
21 to 18 years; 

(b) if not, the reasons; 

(c) whether any State Governments 
have passed resolution reo reduction 
of minimum voting age from 21 to 18 
years; and 

Cd) if so, names of thC>3e state.s? 

THE MINISTER Or LAW, JUSTICE 
AND COMPANY AFF.A.'RS (SHRI P. 
SHIV SHANKAR): (a) and (b). The 
question whether the minimum voting 
age for elections to Lok Sabha and t;) 
the Legislative Assemblies of States 
should be reduced from 21 years to 18 

Selling Unit Increase 
Rs./SU 

----,__- ------'_ --
M.T. 650 

M.T. Nil 

M.T. 650 

K.L. 260 

K.L. 1100 

K.L. 650 

M.T. 690 

K.L. 420 

KL. 620 

M.T. 620 

M.T. 1100 

K.L. 1100 

M.T. 620 

years has been under Government's 
consideratiC'n, as part of the proposals 
for comprehensive electoral reforms. 
As the proposals involve consideration 
of important matters of policy, Goverll-
ment are likely to take some m~e time 
to take decisions thereon, including 
the proposal for reducing the voting 
age. 

(c) and (d). The Government of 
Kerala had forwarded a copy of a non-
official ResolutiC'Jl which was unani-
mously passed by the Legislative 
Assembly of Kerala on the 26th March, 
1971 requesting the Central Govern-
ment to make necessary amendments 
to the Constitution, so as to conter 
franchise upto all Indian citizens who 
have completed 18 years of age. 

Law Panel RePOrts Awaiting Aetioa 

-40. SHRI VIJAY KUMAR YADAV: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether Government's 
tion has been drawn to the 

atten-
news 




